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GOVERNMENT OF WEST BENGAL 
LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 256-L.-2nd March, 20 I 0.-The Governor having been 
pleased to order, under rule 66 of the Rules of Procedure and 
Conduct ofBnsiness in the WC?:;t Ren!!al ! .egislati\'f.' Assemhlv. 
the publication ofthe following Bill together with the Statement 

of Objects and Reasons which accompanies it. in the Kolkata 
Gazette, the Bill and the Statement of Objects and Reasons 

ar·" :l.tt:'.0n:li~g!J hcrPl::,•.r :wb1is'1erl for g:enPrn! inforinil~i:,n :---

Bill No. 1 of 2010 
THE WEST BENGAL ANTI-PROFITEERING 

(AMENDMENT) BILL, 2010. 

A 
BILL 

to amend the West Bengui Anti-profiteering Act, 1958. 

·lv'HERE/..S it is expedhmt to amend the West Bengal Anti-profiteering Act, 1958, West Ben. Act 

for the purposes and in the manner hereinafter appearing; XXIV of 1958. 

It is herehy enacted in the Sixty-first Year of the Republic of India, by the 
Legislature of 'Nest Bengal, as follows:-

Short title and 1. ( 1) This Act may be called the West Bengal Anti-profiteering (Amendment) 
commencement. Act, 201 O. 

(2) It shall come into force on such date as the State Government may, by 
notification in the Official Gazette. appoint. 

Amendment of 2. In section 2 of the West Bengal Anti-profiteering Act, 195 8 (hereinafter 
section 2 of West fi ·d h · . I A ) 
Ben. Act XXiV of re err.:: to as t e prmctpa et ,-

1958' (I) in clause (a), after the word' wholesaler', the word, 'storager' shall be 
inserted; 

(2) after clause (f), the following clause shall be inserteci :-

'(ff) "storager" means any person who keeps in store on his own 
account or on account of any one else, and not for own consumption, any scheduled 
article.'. 



2) 

Insertion of new 
section JA after 
section 3. 

Substitution of 
new section for 
section 8. 

Amendment of 
Second Schedule. 

Amendment of 
Third Schedule. 

THE KOLKATA GAZETTE, EXTRAORDINARY, MARCH 2=. =20=1=0=======[=PA=t._...1~_'. 

The West Bengal Anti-profiteering (Amendment) Bill, 2010. 
(Clauses 3 - 6.) 

3. After section 3 of the principal Act, the following section shall be inserted :-
'·Dealer to sell at the 3A. Notwithstanding anything contained in section 
direction ofauthorisccd 3, a dealer shall sell the scheduled article at such 
Officer. 

price, within such time and to such person as the 
authorised Officer of the State Government, by 

order, direct.". 
4. For section 8 of the principal Act, the following section shall be substituted:-

"Penalty f?r f . 8. Any dealer who fails to comply with the order 
contravent10n o sect10n . .., . 
JA or section 6 or made under sect10n .JA or fails to comply with any 
section 7. of the provisions of section 6 or with a requisition 

issued thereunder or obstructs any officer in the 
exercise of his powers under section 7 shall be punishable with rigorous 
imprisonment which may extend to two years but shall not be less than 
three months : 

Provided that the Court on being satisfied that good and sufficient 
reasons have been made out may reduce the minimum punishment for 
three months to one months.". 

5. In the Second Schedule of the principal Act, after the word 'wholesaler', 
the word ', storager' shall be inserted. 

6. In the Third Schedule of the principal Act, after the word 'wholesaler', 
the word ', storager' shall be inserted. 

STATEMENT OF OBJECTS AND REASONS. 
To combat the situation of rising prices of some essential foodstuffs, the 

Stale GovermneHi. have adopted measures to give rdicf iu i.he pt:ople as als(, 
maintaining supplies of essential commodities and securing their equitable distribution 
and availability at fair prices. It appears that in spite of State Government's best 
efforts, the rise of prices of essential foodstuffs could not be checked, rather there 
is a gradual increasing trend. In the circumstances, to check gradual increasing 
trend of rising prices of some essential foodstuffs, it has become necessary and 
expedient to amend the West Bengal Anti-profieering Act, 1958 (West Ben. Act 
XXIV of 1958) (hereinafter referred as the said Act), inter-alia, with a view to-

(a) intensifying drive against dealer, for the purpose of preventing the 
profiteering of scheduled articles by storing them; 

(b) checking the increasing price trend of scheduled articles, it has been 
proposed to authorised an Officer to direct the dealer to sell the 
scheduled articles as per the provision contained in the said Act; 

(c) imposing penalty on any dealer, if he fails to comply with the order 
made under the said Act. The punishment has also been increased 
upto two years by amending section 8 of the said Act; 

(d) empowering the court to reduce the punishment on the ground of 
good and sufficient reason. 

2. The Bill has been framed with the above objects in view. 
3. There is no expenditure involved in giving effect to the Provision of this 

Bill. 
KOLKATA, 

The 26th February, 2010. 
PARESH CHANDRA ADHIKARY, 

Member-in-charge. 

By order of the Governor, 

ASHTM KUMAR ROY, 
Se<-y.-in-charge to the Govt. of West Bengal, 

law Department. 
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